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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL. BENCH : ALLAHABAD

MA-70175/16
& S.T. Appeal No.50400/15

Arising oot of O/A No.172-ST/LKO/2014 dated 10.10.2014 passed by
Commpr. (Appeals) of Central Excise, Customs & §.Tax, Lucknow

For appraval and signaturo;

HON'BLE MR. ANIL CHOUDHARY, MEMBER {JUDICIAL}
HOMN'BELE MR, ANIL G. SHAKKARWAR, MEMBER {TECHNICAL)
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None for the Respondent (s)
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HON'BLE MR. ANH. G. SHAKKARWAR, MEMBER (TECHNICAL)




2 S Appeal No S840041 5

Per Mr. Anil Choudhary -

Meard the id.A.R. for Revenue, Appeal is disposed off as
withdrawn under Litigation Policy, as prayed in E/M.ANG.70175/16,
without entering into merits. M.A. also stands disposed off.

{Eroncunced in the open Court) L

L4 e

{Anil . Shakkarwar) (Anil Choudhary)
Member (Technical) Member (Judicial)
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